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AW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP I

NOTIFICATION
Jaipur, Aprii 29, 2010
R, 2 (14) Vidhi/2/2010.In pursuance of Clause (3) of
f the Constitution of India, the Governor is pleased

nslation in the English language of the Rajasthan
vasay (Sukarkaran Aur Viniyaman, Adhiniyam, 2010
hiniyam Sankhyank 9) :—

(Authorised English Translation)
JASTHAN TOURISM TRADE (FACILITATION
AND REGULATION) ACT, 2010
(Act No. 9 0f 2010)

An
Act

e and to provide for, at various tourist destinations,
the tourists visiting the State and to provide for certain
es (o make their travel hassle fiee as also to regulate
0) persons confronting them or dealing with them and for

‘duty of the local authorities and making compliance
idatory as also to ensure removal of hindrances coming
f 't'ourists and further to make their visit comfortable,
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hawkers. taxi-car drivers, (which includes auto rickshaws '
rickshaws) or any other elements who unduly harass or anno .
tourists so as to solicit and obtain undue pecuniary gain: - Ry

standards ol services being provided by service provider
provide for recognition of service providers who are found 1o’ v
requisite standard and to provide for adherence by them to
stipulated norms and standards of the trade as also to provide f
their obligation thercunder and also to provide for consequences o
non-adherence thereof; 1
Whereas. it is further also expedient to prov"j_ . fo
facilitation of growth of tourism trade and industry by o
avenues for investment by public-private partnership
provide for collection of statistical data from service providers
the purpose of monitoring, future planning and growth of tourisn
trade and industry. 1
Be it enacted by the Rajasthan State Legislature
Sixty-first Year of the Republic of India, as follows:-

CHAPTER -1
Preliminary
1. Short title, extent and commencement.—
may be cailed the Rajasthan Tourism Trade (Facil uf 1 an
Regulation) Act, 2010. y
(2) It shall extend to whole of the State except (

14 and 20 which shall extend only to such places an
arc tourist areas or tourist destinations or heritage sites.

2. Definitions— In this Act. unless there is.
repugnant in the subject or context, - :
(a) "appellate authority” means an appelk te
appointed under sub-section (2) of sec

notified as such in the Official Gazette;
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rtificaic of recognition and registration” means a
setificate issued under sub-section {4) of section 4;

- "Commissioner” means the Commissioncer.
; :partment of Tourism, Government of Rajasthan snd
neludes the Director, whenever an officer i posted on
¢ aforesaid post with such designation;

uide” means a person who is authorized under u
license issued under scction 8 to conduct tousisis
‘around tourist spots, monuments 2t¢.;

hawking articles for sale” means carrying and seliing
‘articles as a hawker in the tourist ares for sale to the
~ tourists and offering articles to the tourists even when
not solicited and such offer is specifically spuricd
~ down and still the hawker persisting 1 selling the
‘articles even by foliowing a tourist in an undesirable
- manner and pestering a tourist to purchase the articies
offered;

) "heritage" includes anything inherited from ancestors
‘whether as gifts of nature to mankind such as air,
water. land (including flora and fauna, groves,
~mountains, hills, hijlocks, rocks. caves, points, walk
~ways, rides, water falls, lakes, rivers, gorges etc.) or as
-man made things such as forts, palaces, other buildings
and structures, artifacts including areas and precinets
of historical, architectural, aesthetical and culturai
significance covering manner of town and country
planning as also way of life, generally encompassing
faith, belief, ethos, art, literature, scriptures, customs,
traditions, fairs, festivals, food habits and clothings and
general trait of behaviour passed down from previous

generations;

“heritage hotel" means a hotel run in a fort, a fortress, a
palace, a haveli, a castle, hunting lodge or residences
with heritage features built prior to a date specified by
the State Government;
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(h)

()

{)

(k)

“hetel” means any premises ot p

way of husiness o1 trade is provide
considengtion; A
"notelier” mieans any person who' opel
propricior and inciudes a person mal
of a hotel on behalt of proprietor:

“local authoritv” vicans a Munici

Developraent  Authority or any s

established by law and Urban Imprc

their respective area of jurisdiction a

anv other authority declared as suck

Government; |

“malpractices”, includes.-

) touting (which shall include
tourist or group of tourists for availin
shopping. accommodation,
sightseeing or even goading to
bharassing tourist to visit any particula
establishment, dealer or any ¢
providers connected with tourism

other establishment where tourist woul
stay or purchase something);
Explanation.-Any recognized,
bonafide service provider already enge
tourist or whose services were hire
the tourist voluntarily. when receiys
any tourist at any place where tourist
person while so receiving or contacting 8
be treated as a tout within the meanin
clause:
(ii) charging 2 piice higher than that displa
declared;
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charging remuneration higher than that fixed;

ilure to display prices:
failure to display tariff;
ailure to give cash memo/credit memo;
ilure to execute an order according to terms
agreed within reasonable time after the expiry of
the period for performance of the obligation;
arging tari(f higher than fixed and displayed;
the receiving and paying of any monetary
‘gratification or commission for touting, coercing
or forcing the tourist;
use of misleading names and logos such as palace,
_-f()rt, haveli even when requisite characteristics of
- such places are missing; or showing of incorrect
star rating of a hotel or showing names or
abreviations and logos similar to those which are
1in existence since long and reputed as such; with
the intention to attract the tourists or people at
large by colourable imitation of established and
- reputed name of bonafide service providers or
- public bodies; and ,
ig)any uncalled for person waiting outside any tourist
place and hotel with intent to follow any tourist
without his/her wishes;

~ Explanation.-For the purposes of this clause,-

(I) delay or fault in service owing to
mechanical or natural failure of any system
or apparatus despite due care and caution
would not amount to be malpractice;

(I) inability of any service provider to perform
its commitments owing to vis majeure or
State action, will not be treated as a
malpractice;

(D) "motel" means a wayside place which provides

basic amenities for tourists travelling by road

35



17 (38) VUGN WO-9A, A 29, 2010

a——

including regular meals, fast food, )
accommodation, parking place etc.;

(m) "paying guest" means a tourist wh
paying guest accommodation app
Department of Tourism, Government 0!
or the Central Government;

(n) "paying guest accommodation" mean
residence where a tourist stays on pa

Tourism, Government of Rajasthan or
Government; |

(0) "prescribed authority" means the prese

authority appointed by the State Governme

the purpose of this Act and notified as su h

Official Gazette; !

(p) "Schedule” means Schedule appended to h

(q) “service provider" shall include hotels, he
hotels, motels, restaurants, dhabhas, P

Houses, handicraft shops or empoﬁ

agents, tour operators, excursion age a

transport agencies, taxi-cabs, Guides and simila

service providers who are providing

the tourists whether they are recogn
registered as such or not by the p

authority; i

(r) "tourism unit" means such of the service providers

as have been recognized as such or ‘

declared as tourism unit by the

Government from time to time; ;

(s) "tourist" means a person who travels for pl

and which,-

(i) in relation io a foreigner shall mean a |
visiting the State on a foreign passport, s
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at least twenty four hours in the State, the
purpose of whose journey is leisure (recreation,
holiday, health, study, religion and sport),

- business, family, mission or meeting; and

 (ii) in relation to domestic traveller shall meana ¢
person who travels to the State from outside

the State or within the State to a place other
than his usual place of residence and stays at

the hotels or other accommodation
establishments (such as tourist bungalows,
travellers' lodges, youth hostels etc.) or in
Dharam Shalas, Sarais, Musafirkhanas or stuch
other places for a duration of not less than '
twenty four hours or one night for the '
purposes for pleasure (holidays, leisure, sports l
etc.), pilgrimages, religious and social _
functions/gatherings, business conferences/ ‘
meetings, study and health;

Explanation.-For the purposes of this
clause,-

(a) persons coming to take up occupation or
activities which are remunerated within
the State;

(b) person coming to establish residence in
the State;

(c) same day visitors i.e. temporary visitors
such as travellers on cruises who stay for
less than twenty four hours in the State:

(d) persons visiting their home town or
native place on leave or short visit for
meeting relatives and friends, attending
official work, social and religious
functions etc. and stay in their own

'_M o g
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homes or with the relatives
and not using any sight seeing fa

(¢) foreigners resident in the State h:
taken up job or occupation in

are not to be regarded as tourists;

| (t) "tourist area" means an area frequently Vis

tourists; 1

(u) "Tourist Assistance Force” means the ]

Assistance Force specified under section

(v) "Tourist Assistance Force Personne -

members of all ranks of the Tourist A

Force as specified under section 17;

(w) "tourist destination" means such place, lo

) township or large geographical area

several tourist areas to which tourists usual

and . :

(x) "travel agent”, "excursion agent” or "to

means and includes a person or agency er

the business of making travel arrange
tourists for a monetary consideration.

CHAPTER-1I

Recognition and registration of service providers and regi
certain tourism trade related activities

3. Expert Committee for sctting out norm st
and general principles for recognition and re: .
service providers.— (1) For the purpose of ensuring tha
provided by service providers to the tourists are
standard, the State Government shall appoint a Commilte
out standards for service providers of various categories..

38



R TW-U3, AU 29, 2010 17 (39)

) After considering the recommendation of the
ee referred to in sub-section (1), the State Governraent
jare standard and norms for recognition and registrazion of
providers and gencral principles governing ¢ such
ion and registration by framing and publishing a scheme of
nition and registration for general information. The scheme
so classify the norms and standard, contravention: of which
s deemed minimal, graver or gravest for the purposes &f

Recognition and registration of service providers,
ations and consequences of non-adherence {0 norms
onditions of recognition.— (1) Any service provider
ting or intending to operate as a service provider in the State,
‘when desire to have itselffhimselt recognized by the
ment of Tourism of the State, may apply to the prescribed
ity in such manner and in such form as may be provided in
cheme framed under section 3.

(2) Every application presented under sub-section (1) shall
isposed of by the prescribed authority within ninety days
e date of receipt thercof.

4 (3)The prescribed authority shall, unless the application is
ted and recognition and registration is disallowed or refused.
' particulars of the concerned service provider in the
ribed register of service providers which are recognized and
tered as such. The register shall contain such particulars and
all be maintained in such form as may be prescribed.

(4) Whenever the application of a service provider is
and registered under sub-section (3), the prescribed
rity shall issue a certificate of recognition and registration, in
orm and on payment of such fee as may be prescribed. '
(:5) Where any application is rejected under sub-section (3),
rescribed authority shall record reasons thereof and
mmunicate the same, in writing, to the applicant: ‘

39



17 {40} ORI 10—, S 29, 2010
Provided hat no application for

registration shall be rejected or refused unless the
heard and reasonabie opponunity of being heard is affo
n the maws,

(6; Frury service provider who is recognized an
under this section shall be under an obligation 100
requisite standard and follow the norms of trade spe
the scheme framed and published under section 3.

(7) When any service provider fails to m
requisite standard of services provided by him or to comp
the norms of the trade or services offered and

penalty not exceeding the amount specified for
service providers in the Schedule, be derecognised
shall be struck of from the register and his
recognition and registration shall be cancelled: -

Provided that before imposing

striking of his name from the register, the prescril
shall serve a notice upon him calling him to show ¢

(8) Where the non-adherence to norms
found lo be minimal the pmscribcd authority

defaulting service provider a penalty, not excee r
speeified in the Schedule appended to this Act:

40
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vided that action under sub-section (7). may be taken
h of the cases of default where violations of norms and
e gravest and where situation does not improve cven
uring and/or penalizing the service provider.

) The register containing names and particulars of service
hall constantly be maintained. updated and shall be
1 the website of the Department of Tourism of the State
ent for information of tourists and people in general and
‘be published in Newspapers, cther periodicals as also
other modes, at such intervals, as the Coinmissioner of the
tment of Tourism may consider appropriate.

Appeal.— (1) An appeal against the order made under
1 (7) or (8) of section 4 by the prescribed authority shall
pellate authority.

0
Ry

iment and notified as such in the Official Gazette.

6. Exit from recognition and registration.— Any service

ich an intention made known in writing to the prescribed
at least three months prior to the date from which exit is
thereafter the prescribed authority shall deregister that
rovider and his name shal! be struck off from the regivier
gnition and registered service providers.

egistration of paying guest accommodation.— (1) No
hall allow or use his house as a paying guest

41
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by the preserbed wuthority {or first contravention and i
second violation he shall b lighis to be imposed with |
of rupees one tousand by the safd anthority. ;

(3) Where the contravention continues eyel
imposition of penalties  under sub-section Q). t :
contravening the provisions of sub-scction (1) shall, on:
be lizble to be with fine which may cxtend fo rupees twe
or with imprisonment which may extend to seven
both.

8. Licensing of Guides— (1) The prescribed authori
issue licences in the manner as may be prescribed to such
of Guides as the State Government may determine fr
time.

(2) Noiwithstanding ar: thing in any Rajast
Guides licensed by the prescribed anthority shall be
entry into all monuments ar.d places of tourist int
within the State of Rajasthan under the control
following, namely:-

(a) Department.  of  Archaeology and
Govermnment of Rajasthan; or
(b) Forest Department, Government of Rajastt
() Any other Department or instrumentality
Government: .

Previded that necessary permission shail
obtained by the Guides in respect of the monuments:
which are under the control of the following, namely: -

(i} Archaeological Survey of India; or

(ii} any private trust; or _

(ii) any other agency, which is not controlled
Government. _

(3) The State Government shall frame rules for lic

Guides and no person shall act as a Guide on

2
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Dy the prescribed authority under sub-section (1) in
ce with the rules made under this Act.

Whoever is found to be acting as a Guide, without
ence from the prescribed authority, shall be hable to
ed with a fine not exceeding rupees one thousand upon
being reported to the prescribed authority by any
f the Tourist Assistance Force or any officer of the
t of Tourism and the prescribed authority shall hold
d afford opportunity of hearing to the person concerned
ing orders for imposition of fine.

) Whoever is found to be acting as a Guide, at any tourist
tion, without obtaining licence from the preseribed
, even after once fined for such an offence under sub-
4), shall be liabie to be arrested without warrant by any
ficer not below the rank of Sub-Inspector.

- (6) Any person arrested under sub-section (5) shall be
 before the Judicial Magistrate having jurisdiction and

Regulation of certain fourism trade related
; 'I'he Commissioner shall, from time to time, make
ns with the prior approval of the State Government to
'~tourism trade related activitics like amusement parks,
>s at ropeways at the sites of embarkation and
Bérka'tion, elephant/camel/horse safari, tourist villages,
rts, rural tourism, handicrafts, and other facilities like
ts, cafeterias in the tourist area or a tourist destination, for

— 43 P
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norms, standards, criteria and terms and conditions for settin
running and continuing such services or activities:

relation to pubhc health, bamtatwn, hcensmg or with rega
safety. such regulation shall be subject to such law,
regulation or bye-faw.

CHAPTER - 111

Recovery of dues

10. Recovery of dues—The amount of penalty in

under the provisions of this Act, if not paid by the person:
pay within sixty days from the date of final order 1
penalty, shall be recoverable as arrears of land revenue.

CHAPTER-IV

Facilitation and regulation of film shootings

11. Facilitation and regulation of film shootings
Notwithstanding anything in any Rajasthan Law,-
(i) any person willing to undertake film shooting

site or any other location in the State which i
the State Government or vested by
Government in a local authority for holding

act as the nodal agency for all the Departments
State;
(ii) the Commissioner shall make regulations wi: :

activities of film shootings and such regulat
other things may provide for,-
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(a) single window clearance system for disposal of
applications for intending film shooting by
agencies; '

(b) form of application and application fee;

(c) location fee per day;

(d) charges for police convoy;

(e) processing charges;

(f) security deposit;

(2) an undertaking from the applicant that he will not
deface, defile or damage any natural or man made
heritage site which is part of the location for film
shooting and that in case any damage is caused, he
shall. make good the loss by paying restoration
charges and be also liable for punishment and
penalties in accordance with law where the
~damage is irreparable or was caused by negligence
or in a deliberate manner;

(i) once such permission is granted by the Commissioner,

~ inaccordance with the provisions of regulations framed

under this section, the same shall be binding on all the
departments of State and the local authorities.

(2) The regulations made under sub-sectioni (2) shall be

ed in the Official Gazette.

__(3) No person shall undertake film shobtings in places or

ons specified under clause (i) of sub-section (1) unless

mitted to do so by the Commissioner.

~ 12. Penalties and punishment for contravention— (1)

WVhoever,-

() contravenes the provisions of sub-section (3) of
section 11 or makes .default and commits
irregularities in violation of provisions of
regulations made thereunder;

(b) by acts of omissions and commission or by
negligence defaces, defiles, destroys or damages,

45
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anything which is subject to restoration at ¢

heritage site or any other premises or any place

natural heritage such as forests (with its flora a

fauna) hills, hillocks, ravines, sand dunes, lak

rivers, and the like where film shooting was allow

by the State Government;

shall be liable for restoration charges where the damage cau:

subject to restoration.

(2) Where the damage is reparable, the Commissioner

assess the cost of restoration after consulting the Public Wo

Department of the State Government and other experts 0!

subject, if any, and order for imposition of restoration charge

recovery thereof and besides ordering for recovery of resto

charges, may impose a penalty not exceeding rupees ten lakhs.

(3) Whoever, to whom permission is granted for filn
shooting under section 11, is found to have caused damag

place, location or other things at a heritage site, not by negli

but through deliberate acts with the knowledge that his acts

omissions or commissions are likely to cause or bound

damage to the sites, premises, locations and the damage ca

is found to be so extensive and irreparable that the same car

_be restored or repared, he shall, on conviction, be sentenced

term of imprisonment which may extend to three months

fine or with both. ' |

(4) The penalty and pumshment under sub-sectic

shall be imposed and inflicted without prejudice to any oth

or proceeding which may be initiated or proceeded with, in lu
convictions and sentence for violation or contravention

_other law. g : E

(5) Whoever,- s

(i) violates the undertaking glven under

accordance with the provisions contai

clause (g) of clause (ii) of sub-sectior (1)

section 11; or E
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areas and destinations.— (1) Notwithstanding
e contrary contained in any Rajasthan law, no person

es for sale in or around any tourist place, areas or
ons. o

{} (2) Whoever engages in actual practice of touting at any

or around any tourist area or tourist destination, shall be

arrested without warrant by any Police Officer and shall be .

nment which may extend to three months or with a fine
hich may extend to rupees three thousand or with both.

47
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(3) Whoever commits. subsequent offence of t
violation of provisions of sub-section (1), and cngage

sub-section (2), shall be arrested without warrant by
Officer and shall be produced before the Judicial
having jurisdiction and-such person shall, on convi
punished with rigorous imprisonment which may extend
years or with fine which may extend to rupees thirty thousa
with both.

(4) Whoever, habitually engages in the practice

section (2) and sub-section (3) shall be arrested wnthout wal
any Police Officer and shall be produced before the Jud
Magistrate having jurisdiction and such person, on convic

punished with rigorous imprisonment which may extend
years or with fine which may extend to rupees one lakh
both.

tourist destination or in any tourist arca, shall upon
contravention of prohibi't'ion? made under sub-section (1), shall
dispersed by the Tourist Assistance Force Persom\el a i s
person shall be removed from that area. '

whose activities are prohibited under sub-section (1), haye
in the tourist area, shall direct the persons contraveni
prohibition to leave the area and remove themselves beyond
area. : s y

(7) Whenever there  is reasonable apprehensi '
likﬂihodd of 'entry of persons or. group of beggars or ha‘w

% 48
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on or group of persons‘ to whom
ub-section (6) or sub-section (7).

‘in this section, the concerned officer of Tourism
nt shall impose a fine not exceeding rupees five hundred
olation of provisions of sub-section (1).

(10) Whoever commits any subsequent violation of the
ion imposed on begging or hawking article« for sale in any
area under sub-section (1), even after having hcen punished
er sub-section (9), shall be arrested without w.rrant by any
ice Officer and the offender shall be produced before the

49
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Judicial Magistrate, having jurisdiction, and shall, on convicti
be punished with rigorous imprisonment which may exter
three months or with a fine which may extend to rupees HIss

thousand or with both.

CHAPTER - V1

Duties of local authorities towards public health and sanitatiol
the tourist area

14. Duties of local authorities towards public health
sanitation ete.— (1) Notwithstanding anything contained
Rajasthan Law, the local authorities under whose local a
places of tourist destination or lourist areas are situate, shall
the duty to ensure cleanliness and check defacement and
of the properties in their respective local areas as also to el
enforce the laws prohibiting littering on streets and p,ubﬂc‘
and to maintain general cleanliness at all roads, strects and
places and. therefore. it is hereby declared their statutory
keep all places and areas of tourist destination, clean and hygi
and concerned local authorities shall ensure cleaning of 10
drains, main-holes and maintenance of street lights and
of encroachments in and around those places and herit
respective areas, which are known as tourist areas
frequented by tourists.

(2) The State Government, in the Department of
Development shall oversee the compliance of provisions
in sub-section (1) and may issue directions to the conc
authorities for strict compliance of their statutory duty:
of persistent non-compliance and default, initiate ac
erring local authoritics in accordance with the laws govi
local authorities. :

50
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' CHAPTER - VII

Statistical information
15. Statistical information.- (1) LEach and every service

(2) If any person, who is required to furnish the statistical
nation in terms of sub-section (1), fails to furnish such
al information within the period as may be prescribed, he
pon first non-compliance, be liable to be imposed with a

equent non-compliance, be Hable to be imposed by the said
ty with a penalty which may extend to rupees two thousand.

(3) Where any non-compliance of the provisions of sub-

ariment of Tourism, the prescribed authority shall, before
ing penalty under sub-section (2), call upon the defaulting
110 show cause as to why a penalty as provided under said
tion should not be imposed and after showing cause by the
ting person. where the prescribed authority is satisfied that
in furnishing the statistical information was not deliberate
e said person was prevented by cause beyond his control, he

ndone the delay and in case he is not satisfied with the
! put forth by the defaulting person, he may, by order,
Npose a penalty assigning reasons therefor in the order.

".(4_) Where any person bound to furnish statistical
ation in terms of the provisions contained in sub-section (1),
ntinues to contravene the provisions of said sub-section even
e imposition of penaltics under sub-section (3), shall, on
ion, be punished with simple imprisonment for a term
ich may extend to two months or with fine or with both.
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CHAPTER VIl

Declaration of tourism trade as industry

16. Declaration of trade and service providers u
tourism sector as industry.— All trade and service provide il

may be declared by it from time to time which may m ‘
availability of incentives to recognized and registered tourisn
units. and concessions from State Government in accordance W.
the rules made by the State Government in this behalf as also f
availability of finance through financial institutions in accor
with their norms and policics,

CHAPTER-IX

Tourist Assistance Foree
17. Tourist Assnsmncc Force.— (1) A spec1a1 grou

dt.putt.d or appointed by the Commnssmner on such tern
conditions as may bé specified by him from time to tim
secking prior approval of the State Government.

(2) The Tourist Assistance Force shall consist of su
specially trained police personnel drawn from Rajasthan S
Police or other suitable trained personngl as the State Governme
may determine and specily. : '

(3) The Tourist Assistance Force shall dlscharge
functions as arc assigned to it under this Act and such
functions as the State Government may assign to them if
accordance with law for the time being in force in the State.

(4) The Officer Incharge of the Department of Touri:
(he tourist destination shall deploy the Tourist Assistance F
various places in the tourist area in consultation with the
Superintendent of Police incharge of that local area. The officer
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proudcd to thc tourists and they are plOltCth ag,amst harassmml

In case of a dnsputu between the of hcens of two depdxtmcms the

~~~~~~~~

"‘nctlons 'hswm.d to thcm under l]m Au or the rulus or
[gg_,ulau_gn; made by the Styte Government or the Commissioner
upder this Agt.

(6) The Tourist Assistance Foree personnel shall keep
s:":-gggh on toujs, hawkers, beggars etc, and for enforcing the
provisions of this Act, the Taurist Assistance Foree personnel shall
patrol the tourist areas and timely inform the concerned Police
Officer at police station having jurisdiction Ior initiating
,upproprntc. actipn against the illegal hawkers and touts. beggars
‘ete. and the Statjon House Officer time being incharge of the
l.pollcc station, shall act in accordance with law to enforce the
3prov1sxons of this Act and provide help to the Tourist Assistant
Force personnel.

(7) The Tourist Assistance Force personnel shall wear
‘name tag and such uniform and insignia and other accessories as
‘may be determined by the State Government and shall carry a
ﬁgi')hoto identity card duly displayed on their person.

18. Framing of regulations for regulating the functions
“assigned to the Tourist Assistance Force.— Subject to the prior
_approval of the State Government, the Commissioner may frame
—regulatlons, not jnconsistent with the provisions of this Act or any
other law for the time being in force for regulating the Tourist
 Assistance Foree.
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CHAPTER-X

Heritage tourism

19. Formulation of policy on heritage tourism.— (1) The

State Government shall formulate policy on heritage touri
incorporating therein package of special concessions a
incentives for heritage hotels, other heritage sites and heritage
villages and provide general guidelines for development as also!
for facilitation and regulation thercof, and make it public infthg;:'
form of booklets and afford wide publicity through media.

(2) Such policy may be revised by the State Government

from time to time to pave the way for proper and timely growth of
heritage tourism. '

20. Guidelines for maintenance of good hygicnic
conditions at heritage sites.— (1) The State Government besides
formulating policy on heritage tourism under section 19 shall have
powers la issue special or general directions, from time to time,
with regard to manner in which the liquid or solid waste, if any,
generated by hotels. restaurants. kiosks. tea shops or stalls ete. near
the heritage sites shall be disposcd off.

(2) All activities pertaining to displaying of advertisements,
erection of display hoardings cte. near the heritage precincts or
sites shall be regulated by the rules or regulations framed by the
State Government or the concerned local authorities.

(3) Whoever contravenes the directions given under sub-
section (1) shall be liable to be imposed with a fine not exceeding
rupees five thousand by the prescribed authority:

Provided that before imposition of fine, the prescribed
authority shall hold enquiry and afford opportunity of hearing to
the person concerned before passing orders for imposition of fine,

(4)Whoever further contravenes the directions issued under
sub-section (1) even after imposition of fine or fines under sub-
section (3), shall, on conviction, be punished with simple
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imprisonment for a term which may extend to three months or with
a fine which may extend to rupees twenty five thousand or with
both.

(5) The contravention of provisions of sub-section (2) shall
be dealt with by the concerned local authorities in accordance with
law for the time being in force in the local area comprising the
heritage sites or precincts.

CHAPTER - XI

Public- private participation in the towrism indusiry

21. Public-private participation in the tourism
industry.— (1) Efforts shall be made by the Department of
Tourism for inviting and effecting collaboration with private
entreprencurs in respect of those units of public sector
undertakings which can give better results by such a measure.

(2) New viable projects or units servicing the tourism
sector may be floated so as to attract private participation.

(3) Incentives may be offered to the entrepreneurs so as to
generate feeling of assurance of viability and profitability in the
trade.

CHAPTER-XII
Miscellaneous

22. Punishment for false display of recognition.— (1)
Any service provider, who is not recognized and registered under
and in accordance with the provisions of this Act, falsely
represents that he is recognized and registered by the Department
of Tourism or the State Government as a service provider for
specific services, the prescribed authority shall have power to
impose a penalty of, not exceeding rupees ten thousand for the first
such offence, and not exceeding rupees one lakh for second or
subsequent offence:
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Provided that beforé ordering imposition of pedaliy: the
prescribed  authority shall afford ieasoiable opportihity of
showing cause against the proposed dction.

(2) An appeal against the order of the prescribed authority
may be preferted by any aggrieved person within thirty days from
the date of order, before the appellaté authotity and the ofder of the
appellate uuthority shall be subject to réview by the State
Goverhment.

(3) Where any service provider, even after imposition of
penalty under sub-section (1), ¢ontinues to display or show that he

or the State Government, he shall. on conviction, be punished with
simple imprisonment for a term which may extend to two months
or with fine or with both.

23.  Punishment for  malpractice or other
contravention.— Whoever commits any malpractices in a tourist
area or contravenes any of the provisions of this Act for which no
specific penalty has been provided under this Act, shall, on
conviction, be punished with imprisonment for a term which may
extend 1o three months or with fine or with both.

24. Punishment for persistent contravention, violation
or default.— Any person who commits further contravention,
violation or default of any of the provisions of this Act even after
the imposition of penalties and infliction of punishment specified
under this Chapter shall, ofi conviction, be sentenced to such term
of simple imprisonment which may extend to three months.

25. Protection of action taken in good faith.— No suit,
prosecution or other legal proceeding whatsoever shall lic against
the State Government, or any functionary of the State Government
or the Tourist Assistance Force personnel exercising powers under
this Act or any person in respect of anything which is in good faith
done ¢r intended to done under this Act, or the rules, regulations or
scheme made or framed thereunder.
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26. Cognizance of offences by courts.— No court shall take -
cognizance of any offence punishable under Chapters 11, TV, V, VI,
and X1 of this Act save on the complaint made by or under the
authority of the State Government or the prescribed authority.

27. Offences by companics.— (1) Where any contravention
‘of any of the provisions of this Act is made by a company, every
person who, at the time when the contravention was made, was
incharge of, and was responsible to, the company for the conduct

Explanation.—For the purposes of this section,-

(a) "company" means, any body corporate, and
includes a firm or other association of
individuals: and

(b) "director" in relation to a firm means a partner in
the firm.

- 28. Powers of the prescribed authority to summon and
‘f“ifrce attendance of witnesses and other persens— (1) The
escribed authority shall have all the powers which are vested in a
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civil court under the Code of Civil Procedure, 1908 (Central Act
No. 5 of 1908) in respect of the following matters, namely:-

(i) summoning and enforcing attendance of a person
against whom inquiry is to be conducted and
witnesses required in connection therewith;

(ii) compelling the production of any document; and

(iii) examining witnesses on oath.

(2) In addition to that which is provided under sub-section
(1), the prescribed authority shall have power to summon or
examine suo motu any person whose evidence in his opinion
appear to be material for reaching at a just conclusion in any matter
being inquired into by him.

(3) For the purpose of enforcing the attendance of witnesses
and other persons referred above, the local limits of jurisdiction of |
the prescribed authority shall extend 1o whole of the State.

29. Act to over ride other laws.— Save as otherwise
provided under this Act, the provisions of this Act shall have effect
notwithstanding anything inconsistent therewith contained in any
other Rajasthan law for the time being in force or any custom or
usage or instrument having effect by virtue of any such law.

30. Power to remove difficulties.~ (1) If any difficulty
arises in giving effect to the provisions of this Act, the State
Government may, by order published in the Official Gazette, do
anything, not inconsistent with the provisions of this Act, which
appears to it to be necessary or expedient for removal of
difficulty:

~ Provided that no order under this seétion shall be made
after expiry of two years from the commencement of this Act.

(2) Every order made under this section shall be laid, as
soon as may be, after it is so made, before the House of the State
Legislature,

31. Power to make rules.— (1) The State Government may.
by notification published in the Official Gazette, make rules for
carrying out the purposes of this Act.

/.
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(2) Every rule made under this Act shall be laid, as soon as
may be after they are so made, before the House of the State
Legislature, while it is in session, for a period of not less than
fourteen days which may be comprised in one sessioh or in two
successive sessions and if before the expiry of the session in which
it is so laid or of the sessions immediately following, the House of
the State Legislature makes any modification in the rule or resolves
that the rule should not be made, the rule shall thercafter have
effect only in such modiﬁ?.d form or be of no effect, as the case
may be, so, however, that any such modification or annulment
shall be without prejudice to the validity of anything previously
done thereunder. :

32. Repeal and savings.— As from the commencement of
this Act,-

(i) any rules, orders and schemes made or framed in
exercise of the executive power by the State
Government which are inconsistent with the
provisions of this Act, save as expressly provided in
this Act, shall stand repealed and on such repeal,
provisions of section 6 of the Rajasthan General
Clauses Act,1955 (Act No. 8 of 1955) shall apply as
if the rules, orders and schemes so repealed were
provisions of a Rajasthan Act;

(it) all rules, orders, schemes made or framed in
exercise of the executive power by the State
Government on the subject matter covered by this
Act and in force immédiately before ‘the
commencement of this Act which are consistent
with the provisions of this Act, shall be deemed to
have been made or framed under and in accordance
with the provisions of this Act, until they are
superseded by any new rules, orders or schfé'mes'
made or framed under this Act.
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SCHEDULE
(See sub-section (7) of scction 4)
Categories of service providers Amount of penalty which

may be imposed for non-

adherence to standard

I.Hotel (a) having up to 40 rooms Rupees 10.000/-
(b) having more than 40 rooms Rupees 20.000/-
2. Motel Rupees 10,000/-
3. Heritage Hotel  (a) basic Rupees 10,000/«
(b) classic and grant Rupees 20,000/-
4. Tour operator or Travel Agency Rupees 20,000/-
5. Excursion Agent or Elephant, Horse, '
Camel Safari Operator Rupees 15,000/~
6. Restaurant or Cafeteria Rupees 5,000/-
7. Handicraft Emporia Rupees 25,000/-
8. Tourist Village Operator Rupees 10,000/-
9. Ropeway Service Provider Rupees 25.000/-
10. Amusement Park Operator Rupees 25,000/-
11. (a) Government of India approved Guide Rupees 10,000/-
(b) State Level Guide Rupees 5,000/-
(c) Local Level Guide Rupees 5,000/-
12. Any other service providers Rupees 5.000/-

Note :- The above penalty is for first offence. For sccond
offence the amount of penalty shall be doubled. For other
subsequent offence the  licences  of operation shall be
forfeited .

Principal Seeretary to the Government.
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